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5. The objection of the Petitioner considering the past conduct, appears to be

correct. However, considering the evidences on the record about the illhealth, a

Iast chance is granted to the Respondent.

6. ln case of non-appearance on the next date of hearing, the mafter shall be

proceeded ex-parte qua the RespondenLs. Adjourned to 28.06.2017.

M.K. Shrawat
Dated: 25.O4.2OU Member (Judicial)
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